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(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
YOllTH SERVICES (SHRIMATI 
JAHANARA JAIPAL SINGH): (a) 

Yes, Sir. Shri Aburi Rama Krishna Rao 
had made such a statement at the con-
vocation of the National School of Drama. 

(b) This comes within the purview of the 
State Governments as the statement refers 
to spending by State Governments. 

(el and (d). The training facilities avail-
able at the National School of Drama are 
already being made use of by the community 
as a whole. as is evident from the rellion-
wise break-up of the students at the School 
given below: 
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FUNCTIONS OF ClNTRAL ROAD TRA"'-

PORT CORPORATlO" 
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9060. SHRI HARDAYAL DEVGUN: 
SHRI YAJNA DATT SHARMA: 
SHRI JAI SINGH: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to stale: 

(a) whether it is a fact that the entire 
investment in the Central Road Transport 
Corporation amounting to Rs. 34 ·01 lakhs 
paid-up and Rs. I ·24 lakhs in the shape 
of reserves and surpluses had been prac-
tically consumed during the last three years: 

(b) whether it is also a fact that this 
Ministry has not been able to put the Cor-
poration on a commercially sound footing 
since its inception; 

(c) if so, whether Government propose 
to wind up the Corporation; and 

(d) if not, whether Government propose 
to iIIItitute II! mqlliry into the mattfr 

either by the Ministry or under the pro-
visions of the Company Law? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : (II) The issued and 
subscribed capital of the Central Road 
Transport Corporation Limited as on 
31-3-J970 was Rs. 96 '58 lakhs. The losses 
suffered by the Corporation till 31-3-1969 
amounted to Rs. 55 ·03 lakhs. The accounts 
for the year 1969-70 have not yet been 
audited. 

(b) No. 

(e) and (d) . The Committee on Public 
llndertaldngs in its 62nd Report. ) 969-70 
has made certain observations in rellard to 
the functioning of the Central Road 
Transport Corporation Ltd., one of 
which is that the Corporation may be 
wound up and an enquiry be instituted into 
it, working either by the Ministry or under 
the provisions of the Company Law. The 
Report is lInder examination. 
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GRANT OF HouSe RENT AL!.OWANCE AND 
CHILDREN EDUCATION ALLOWANCE TO 

EMPLOYEFS OF NEFA ADMINISTRATION 

9062. SlIRI TR1DlB KUMAR 
CHAUDlIARY: Will the Minister of 
lIOME AFFAIRS be pleased to state: 

(a) whether it is a fact that the lIouse 
Rent Allowance of all t he Class TI Class 
III ana Class IV employel's of the NEFA 
Administration, posted at Shillong and the 
Children's Education Allow?nce of the 
NEFA employees which they had been gett-
ing since inception of NEFA has suddenly 
been stopped causing considerable agitatioo 
and resentment amongst the said employees; 

(b) if so. the reasons therefor; and 

(c) whether Government have received 

jUlY representation' from the NEFA Ad· 

ministration Employees Association in this 
regard and, if so, their reaction thereto ? 

TlIE MINISTER OF STATE IN TlIE 
MINISTRY OF lIOME AFFAIRS (SHRI 
VIDY A CHARAN SlIUKLA): (a) to 
(c). The pay and allowances of NEFA 
employees are based on those obtaining in 
the neighbouring State of Assam. It was 

found that lIouse Rent Allowance is not 
admissible to the Assam Government 
employees stationed at Shillong and had been 
allowed to NEFA employees by mistake. 
As there was no justification for the arant 
of this allowance to the NEFA employees, 
this allowance was withdrawn in 1968. 
The Children's Education Allowance is also 
not admissible to the Assam Government 
employees but had erroneously been allowed 
by NEFA Administration to their emplo. 
yees and was. therefore. disallowed. The 
withdrawal of these allowances has not 
been liked by the employees who have made 
representations through the NEFA Em-
ployees Association for the resturation of 
these allowances. 11 ha" however. not 
been found possible to agree to the 
request. It has since been decided to allow 
central scales of pay to NEFA employees 
with effect from 6th March, 1970 and with 
the implementation of this decision the 
NEFA employees who come over to Cen· 
tral Scales would get the allowances as 
admissible to Central Government em· 
ployees at Shillons. 

DILAPIDATED CONDmON OF CHANDRA 

MOULESWAR TEMPLE AT UNKAL, DISTIUCT 

DHARWAR (Mvsou) 

9063. SHRI S. A. AGADI: Will the 
Minister of EDUCATION AND YOUTll 
SERVICES be pleased to state: 

(a) whether the news item appearing a 
Samyukta Kamatak a prominent Kannada 
Daity published from Hubli. dated the 10th 
April 1970 regarding dilapidated condition 
of protected important monument Chandra 
Mouleswar Temple at Unkal near Hubli 
in Dharwar District of Mysore State has 
come to the notice of Government; 

(b) i r so, what action is bema taken; 
(c) whether it is a fact that DO 0Ik:er of 
the collllCl1lC<l department bas ever viIjtcd 

lhe monument within the 1"1 tID yean; 




